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Order dated: 	O 

C orai n: 

J\±U ViUih ±1*1\J}i\ PAN Mf'ih k(j 
flcN ftUIM c II±A JiA M TMJFFJ A) 

All the above NI As. have been flied under Section 

27 of the Ad.n iistra(ive Tnbunak A.et, 198. (herein after 

referred to as .Act') for execution of the ird.ers passed by this, 

'Inbunal in the above menoncd 0. As. 't:he said. 0..As. have 

been disposed of y tIis Id hun.a.1 on. d ffreiit dates viz., oil 

I 7.7.2002, 3 t 2003., 411.2006, 	2.2009 and 2 12. ;oo 

)j,ç.ç; Ihe di:ect.on 	['T1I 	have .tit. 	Wfl1 OUt 

or rather have not been imptem entod, these kl.As. have been 

fried. 

2. 	These M . As. were not. meufloned as being fl1e 	' 

r 	7 	i 	 pu 'oi \vd 	'n idered 

h u and n the course of hearing of these I 	Applications, 

tje. ioliowwg cues{ 	we had rii'd:. 	 . . 



/ 

\VhCthe' 	ecti.on. 	 1 	t'j, 
to a party for 

11tj IRfl(t1o( of ni nier p-d b.y the 
rihunai -o 	lo f, 

p 	r h 
2.  11' such I S whether 

period 	rrut uoi 	ibk or not, 
If u h hpiitr P / fli be condoned by the 
riotiia unikr 	t1ri ' I of th 	I' AJ on 

f 

4 What cii1 be the normal period of hmita on 
for 	ng such M iseellimeous Apphcation 
Whether the J:ii11 	 nod is one year, 
prescribed in Setion 2 } of the A 7 Act, 198 S, 
of 

W tieth.cr the Inn f a 	one year a er 	uv 
oV the period ot si aiont hs from the date of 
Ilifikuig rcprrnatio[L 

. Whether a part 	an approach the I'ribunal 
even after expiry f years wit Fiout having 
regard to the general provisions of limitation 
contained in the Limitation Act since no period 
of limitation is pteserihcd for eecut1on of the 
order of the Tribunal under Section 27of the 
Act; 

if a Miscellaneous Apphcathm is filed by a 
party under Section 27 of the A.T.Act, 1985)  
and dcci d ed accordingly; 

Whether suo moro acion can be taken by the 
rfrihuilai for initiation of proceedings under the 
Contempt of Courts Act, 1971, read with CAT 
(Contempt of. 

 Courts) Rns, i 992, agiinst the 
party who is found to have willfully and 

	

dehh,ratelv \'io]aft 	e order of the Erlhun(j 
aidIoi for not i nplt imrntiiiglhe ordc.T o( thi 
Inbunul, ithoiit conderu-n ht. period of 

hjmita ion 
Whether the inbiinal (iT) iut a an eeuImg 
court or authority." 



Above nuestiori.s have to be diseussed in the hht of the orders 

issued WV the Govt of 1ndii I 	went of Rronue1 and 

s per OM No. AA 101 	dakd 1 3.8. 1 95 

0 M No 	A-I 101 9/ 9,S7- AT, 	 d 	14 8 1 97, 

O.M.No.F. 110 13/6/84-AT dated May, 1994; and Cbinet 

Sccretarvs D.L, letter No R260 12/2 	 1 /94, dated 19 .1994 

addiessed to the Secretaries of afl Depaitnienis of the 

Government of hi dia. 

3. 	On vcrif~lill4g the orders bus isqllcd by the Govt. of 

India, we have informed the framiig of, the qucstinns and 

answers to be given to the above questions to the respective 

counsels appearing for the parties in the cases and we sought 

the asistancc of Shri U II Moh.apatra, .1 d. Sr. Stmdhig 

Counsel, Shri Ganeswar I<i-ith, id. Sr. Advocate, Shri 

.K.Bose, J.d. Govt. Advocate for the State of Orissa and also 

we had issued notice to the Bar Association of the Central 

Administrative Tribunal, Cuttack Bench, on 25.10.201)9 

requestmg the. asictance of 1 d Lawyers Jppeanng before the 

Bereh on these qusttoiic Acordmg1, the matter was heard 

elaborately by us. 



4- 
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4. 	Before we ccnsider the arguments of the respective 

counsels appearing for the applicants in the above Misc. 

Applications, we I "f c,acf. 	flhe above Sr Comsets, whose 

assislanre we had otght in the matter. We ikr 	I thi 

respective counsels appearing in the appiications B efore we 

consider the questions raised, we have gone through Section 27 

of the Act, which reads as lriulows 

- 1xc_;aon of orders of a 'l'rIbunal-
Subcet to the other proioiis Of this Act 
and the rules, the order of i iflbJ)aI fiuially 
d.sposnig of an application of an appeal 
shalt be final and shalt not be called in 
(1ucStion m any Court mc1udmg a High 
Con ii) and such order shall be executed in 
the same manner in which any final order of 
the nature referred to in Clause (a) of sub-
ecLan (2) of Section 20 (whether or not 

such huat order lu-id actinBy been made) in 
of the grievance to which the 

applicant relates would have been 
executed" 

We have 	ooonc through the orders issued by the Govt. of 
Ll 

India, which have been. narrated above and read as under: 	. 

"(I.) J udments of the CAT 
be final and to be complied with within 
the 

	

	Uipu1at.ed 	tWl&W1L 	ThiS 	. : 
I )epautment. is getting a number of 

rgirdin, impknient4ition of the 
edments pronounced by the various 
[cnches of the Central Adwinistrative 
Tribunal. It may be mentioned that. the 

/ 



Centi at 	Ad ni Ui 	a.t ye 	'F n bun al. 	was 

tablished with C1Ct horn -1. 	985, with 

a 	\T ew to provuic sed y and inexpensive 
ichef to the Govenimen.t servants in the 
niulter of dcc idi as, their cOmTTUt.S an 

gnevnnces on Teerwtm4s and 	i.dtions of 

service. W it h tins end in v3.ew it was, mtcr 
i a, mentioned in. I his Deparhnent' 

WA .No. A-I 101 9./37-85-A dated the I 3 
August, .1 9 5., which is reproduced beiow- 

"The orders of the Tnhima-1 

shah he I ina and binding ( Al both Hle 

parties 'I'he order of the tribunal shouhi be 
complied with within Ole hm.e-Limit 
prescribed in the oruer or within six months 
of the receipt of ihe order where no such 
time-hunt. is iiidjcated m the order. 

it is once aiiii brought to the notice 

of 	Ministries/i) tip artments 	of 	the 

Govern ment of India that the judgments of 
the Central. Administrative Tribunal should 
be cornphed. with as promptly as possibLe 
wthm a minimum period of time. The 

o te iunorders 	 a  should be 

implemented 	wit h.rn 	the 	time-limit 
prescribed by the Tribunal itself or within 
six months of the receipt of the order where 
-,,,.o SUCU tIIT1C-llflilt is itn.d:ie ated by the,  

Tribunil. 

It is requested that the contents of this 
O.M. may kindly be brought to the notice of 
all concerned and compliance ensured 

(IL!Jt. ojFLr. & Tj OLJVA-IJOJ974T datcd 

fk? IIh jui.st, )987.) 

(2) 	i'iiely red ressal of the genuine 
grievances of Ike cnip!oyce and 
streanit mingJmpi- o i g the Rules wd 
Conditions,  Of 	&C ImdU&1 S - While 

corisideiiit, the demands for grants f this 

0. 



Miristr 	ftr the year I 998-99, the 
PadiamentatY Standing Committee on 
Home Affiuirs in its 44 Report has, inter 

stressed the need to act upon the, 
of C AT, High Coucts and 

the 	upIeme Court in sev' cc matters and to 

stream hue and improve the rvice Rules 
and Conditions so as to reduce the litigation 

In scrvwe matters. 

2. The above . 1A,% 	speak for 
tnue1Vc5 and are self-explanatorY, it ma 
be recaRed that. this Ministry has, from time 
to ime, issued instructions impressing upon 
the Ministries and 1)epartmentsof the 

- ( overnment o U India and Ii thou Territories 

the need for complyingwith and acting i°' 

the judgments of the (4 J etc., br pTOl)C1T 

and eHeetive handling of the service matter 
cases before the Tribunal and other legal 

forums and also for adherence to and 
imicmentatiOB of the prescribed procedure)  

rules, 	der, etc., on. serVlCG matters, so that 

litigation on stic nialt ers is consi.dcrabiy 
brought d.oi hi. this connection, your Lilld 

attenOon is, invited to this J)epartmel)OS 

0.M .Nos. A-I. 101 9/11/85-AT, (Iated 13-8- 

1985, A-i 1019/69/8 7-AT, dated 14-8-1 987, 
F'. 110 11'6./94-ESfl.A) dated 27-5- t994, and 

Cdnirt 	Steretaiv' 	1)0 	t titci 	No 

h'.2601 2/2/94-Al', dated t9- 1.1994 uopy 

dnci)Sed). 

3 It is, 'however, hruid that the number of 
case' of the Central Oovernment emnioyces 

a the 
	a! 

'I Thin 0 	 jjnil, 	iflhtt 	tO 

e froni eu to 	 tin 

req nested that appro wi.ate steps he taken by 
all the Ministncs/DePattmdh1 of' the 
Gvenhincnt of India/U uiion Tel 	Uor 

ot the n wue grievances oU 

le 



the employees, so that miunnuni ot these 

cmi 	
ces lake recourse to (,' AT/Courts. It 

wil( also need io be enured that matters 

) 	 reEaing o mlupr)Vc 	Uts ifi 	rvicc k.ules 

U)d (Ioiuhitioiis as inn' beconic necessary 

due to vanous pronouucemnts of Courts 
whereucessary, receiVe pnoci ty attention 

tnclosure: 
i )X)i ter, dated 19 1 1994 

(2 \l4 IN E' C SkCR1'1A R V 

9 	i aniiai, 

 

1994 

A combined reading of Section 27 and above quoted ( ovt. 

orders reveals Umat. it is necessary to have a procedure to be 

followed in such Misc. Applications bei'n tiled wi tier Section 

27 of the A et. Regarding his point, Mr. G .Rath, Ld. Sr. 

Counstl of the Bar submitted that as per Section 2'! of the AcL 

a remyvilab 	
prorimplmaLiofl of the order ay fn  

passed by this Tribunal by way of execution of the order. Ld 

COUUSCI also submitted that snch application shall be filed 

within the hamework of Section 27 as if an O.A. is filed under 

Section 9 read with Section 20 of the Act., According to the 

ough Section 27 provides that thi.s Tribunal can Ld. Counsel, th  

consider an application for execution su1iect to the other 

provisionS of Act regarding limitation and the procedure to be 

adopted and especially it has to be coii.clutled that such 



application shall he considered iii the manner in which any final 

order of nature reFerred to tii claue (a) of sub-Scc.ion (2) f 

Secl:iort 20 of the Act.. .11. imis that such ap icaticn shall be 

treated as an A. by following all procedures which could be 

followed. for an (JA Hited under ection 19 of the Act. The Id. 

Counsel further sumi.ttcd that when an apphcalion is filed 

under Section 27 of the Act for eccution, t.hs Tribunal has got 

the jurisdiction to consider the same as if it is an (JA. on. 

adTtin 	.:H ko ie lollowed for an 0. A.. being 

fijed under 	1  ote Act, whch en wit jicauems 	 s  

Itic, pr:lcr, relevant 31t5, etc. 'iliese tlimgs can also he 

coiiidcred by this 1 r bun l ] he Id counsI. urther ubtiutted 

that even thouRh it should he treated as an 0. A., the scrutmy of 

sieh app Licahon by this Tribunal is to the effect of execiitability 

of' the nnie tr which all lie parties should he alerted by notice 

and called upon to file I heir reply, unless other resirtelions are 

there to proceed with, such as, dehiv or non--joinder of parhes, 

etc. A. mere filing of an applicaton for execution by itself may 

not he a grourt to eiteffnin the same wider Section. 77. The id. 

Counel also suhurilted that with regard lo the jurisdiction of 

this 'Fribunal fr ordcrin, the execution of its order is as an 



Execution, Court. Ld. Counsel relied on. a udgmcnt of the Apex 

Court. Proouh!c.cd. in Civil Appeii No. 27./9 7  (arising u of 

1!('C ) IN I ?) 7 t/9t 10 II ukam 1a Kh,inv:ara v's Union of 

india d Ors. The Coullscl iiso relied on the Office 

Memorandum issued by the. ( 	(4 India with regard to the 

- 	 binding nature of the ordors isscd by dis 'fribuiiaI esially1 

"the MOTS oithe Tii bunal shalt tc ftnai and binding on hot h 

the pities. 1110 Older of 	 oiipIed with 

vithFi1 the hmn limit prescribed in 11m order or within six 

months of the receipt of the order where no such time limit is 

indicated in the order" 	d ( 'ounsc1 Further subni,tted that wit Ii 

regard to the question of limitation applicable to such 

application, such. application shaU he filed within one year of 

the passing of the order or after cxpi.ry of the penod whatever 

given by the Tribunal for compliance and, beyond the period of 

one year if it is filed., it should he supported by a petition for 

condonation of delay as contemplated under Section 21 Of the 

Act with sufficient reasons supported by an affidavit to that 

efkct, in Hukam Raj Kliinvsara's case (ejied supru) this 

positlon. Was taken into consderai.ion. Mr. G.Rath, further 

submitted that if such a non-defective ap)hcae1on is filed for 



execution of,  the order under Scctioti 27, this 'l'rbuuaI has got 

the power either to order execution or to take suo mott¼ 

contenipt against the party who disobeys, flouts, or even delays 

the compliance of the order, by invoking Section 17 and other 

r.rocedures prescribed wider the Act and Rules. Shri AK.t3ose 

and. Shri 	b Ni ohapau.ii also support aJ I the contentions 

canvassed by Shn . iith . Shri Mohapatni further added that 

for condonation of dday in fifilig of Sucilaim1ications, the 

reasons should be eojwin.cir,g to this Tribunal an& should be 

specific and should be pported by an ajli.davit by the party. 

We also heard NO tK.Iosc, who more or less supports the 

:gaicats of,  Mr. 	h. We also heard Mr. T.Rath, who had 

contended t ii at hirib cr su I heien.t tni e may be gran.ed to the 

Respcleuts on such PlIdicatinns to inpty the order, 

5. 	Wh:iie considering the question of taking sno motu 

contempt gamst such cruilculnors, a. I'wther qucstlon, has to be 

i cgai ding 1imha ion. of such proceedings and the right 

of a third party to ipea or aroiie in a contempt. case. Yet 

nrether quest ion to ho civadcrcd by us is regarding limitation 

mid taking action nuder Section. 17 0t the Act to proceed against 

the 	persons who are will fi Ely flouting tlic orders of this 



inbuna] Mr. G R 3th also drew the attention oil tii Fnbun 1 ui 

various provisions of the Contempt of Courts Act)  1971 and the 

provisions of the AT Act and. Rules fnmicd thereunder. It was 

ontended by Mr. G,Rath that unlike Section 27 of the Act, 

there is no limitation to take appropriate proceedints unde 

Section .1 7 of the Act, 

6. 	On the basis of the arguments of the I.A. Counsel, 

appearing for the parties and the counsels appointed for the 

purpose by this Tribunal and on considering the questions, the 

following conclusions are arrived at:- 

(a) If an order has been passed. by this Tribunal in O.A. 

with a direction to the Respondents to carry it out 

withm specified time, the party should do it. As pe 

the orders issued by the Govt. of india to the cffict 

that i I the Department or other party is not m a 

j)uiOfl to carry out the order passed by tins .W,lLd1 

it iay 1roach this 'l'ribunai with reasons for non-

implementation of the order withj.n six months of the 

said order. Further, it is to he held that in the ligb.t of' 

the () Ctic ;t morandum issued by th. ovt. o li'dia, 

Dciicm1. of Personnel and TrairLirig, dated 

-- 
6- 



I 9C5 h 	te.er ot Chinet Sec etary dated 

19. LI 994, the O1O(iP' Oi tI 	t f bUiJ SnIq IY' fLu 

a Jd6lo on 9nd the 	of the 

Tn nwil sii&.'uId be comptied with within the time 

limit, prescribed in the order of within six months of 

the receipt oU he order where no suct ime !imit is 

indicated in the crdr 

b) If the order of the lnhcnai h 	not becu, omplied 

wjth as stated. above., within one year of the order the 

receiver of such oler or the party interested in the 

implementation of the order can file an application 

under Section . 7 of the Act to have a direction to the 

concerned [)epartmeut or o ificer to comply,  wi Ii the 

order. 

(c) If such an application is filed, it shd I be treated th the 

same manner as an. 0. A. filed for consideration of this 

Tribunal. The consideration shall be to the extent of 

the executalihty of the order aiid. if the order is .:nm.i 

executable one, the said apptication shall be taken 

into consideration by this Tnbm d for preliminary 

hearing and notice shah he jssued to the Respondents 



to show cau;e as to why the order is not implemented 

hitherto. Su.tIicient time abo should be given to 

O1nPy 10i the order white issmig IIOtjCC to the 

i spoud&nts. 

if any wqNdicnfion is 17de.d. beyond the piod of one 

year, it shah be supoded. by a petitioifiaphcation. for 

condonation of delay with reasons and an affidavit. I 

such appheation i.a: condonation, of dela is flied, i 

has t 	ni dored as M. app cat 	fiLed u:dc 

ScOm 2 t:) of the Act, and this Tribunal shall 

isider the same to vedfy the reasons stacd thereir? 

either io reject or allow it. 

The limit aLien in fihi119 such apphcation may run with 

the rocopt of the copy ('vf the o AT or the expiry o 

1 1 ' per od ' 	idercd ill the 	to he ipemcnied. 

'in this context, we ie hat the dtc.tem laid. 

{''fn by the Ape)( Court iii t'hikani Ra:'i Kijnv:ffa 

we (ctd wqra) has to 1)C applied. 

F if any ;pphcatmn is liled for execution and whuk 

e013.s3iieflh1, the said a1 hcntion. ii' this Tribwiai. hc1.s 

that I tIC C 	S 01 t ti 	'vno are bound. to 



ciy 	 a;:Thi 

order, this 'fubun.ai ci tatce uo niotu n': 

under ecIi jii b 155 me. rcq ced 

k cs1) 	1cnt o pea vi nd 	use. iii .ueh 	sea, 

hemafl er can be prcucet.:( 	i aco 	m 

proceeding us taccn out 	he kespoudens. 

de.ncy ed he 171, H 	oe may not be 

tii)1g tRJi ..t101i 

(g) 1n.r aLu.ng sno n 	apL. jo&edi.n, under 

Section 17 of t.heAct., there is no Umitation and as 

and wiwn it comes to the notice of the niribuna] that 

the ord of this Trhunai is being tioud. it can 

i.nitie suo inotu. 	t.spt i r eedng .uga:.uat sech. 

ieftidtcr. 

(ii) For caking a proceeding under Secton.1 7, it may he 

011 !TftIOfl uI by the Advocate General or the Sr. 

Standin, (ouns a'. 	. i'dnl part . T 	de civil 

conienupt as 	under Section 17 o t' the 

a pn.vate person can put a ;notion oi the 

s,piicat:ou (or taking contempt, but tLet by itself 

gives 110 right, for sh person to continue to persist 



the flatter to be heard by him unless the 'tribunal 

wants the assistance of Such :nnvate  party. Such 

private party has also noright to tde an appeal. against 

order pased under Section 17 of the Act, To come to 

this conch.ision though we have not specifically 

fiamed any (1UCStion, WO are eiihgliteneti by the 

judgment of' ti'e Apex Court reported in Al 2000 

Supreme Court 11.36 in Om Prakash. iaiswal vs 

D..K Mitta! wid another. In the above case, the 

retevant paragraphs iS and IV,c. hejucigment read. as 

flJovs: 

"15. In the case contemplated 
by (i) or (ii) above, it cannot be' said 
Ii at any proceedings for contempt 
have been initiated Filing of an 
afp hcat.non or petlilon h'r initi.atmg 
proceedings for contempt or a in ere 
receipt of such reference by the Court 
does not amount. to initiation of the 
proceedings by Court. On receiving 
any such document, it is usual with 
the Courts to commence some 
proceedings by employing an 
expression such as admit', ruie', 
issue notice' or Issue notice to show 

cause why proceedings for contempt 
be not initiated In all suc1. cases the 
notice is issued either in ioutine or 
because the Court has not yet felt 
satisfied that a case for initiating' any 
proceedings ft contempt has been 



made out and therefore the Court calls 
upon the opposite party to admit or 
deny the allegations made or to 
coBect more facts so as to satisfy 
itself if a case for initiating the 
proceedings for contempt was made 
out. Such a notice is cei:Ialnly ant.cnor 
to initiation.. The tenor of the notice is 
itself,  suggestive of the fact that in 
spite of having applied its mind to the 
allegations and material placed. before 
it the Court was not satisfied of the 
need for initiatng proceedings for 
contempt; it; was still, desirous of 
a.scertainin.g facts or collecting further 
material, whereon to form u.Eat.e such 
opinion. It is only when the Court has 
formed an opinion that. a prima facie 
case for initiating proceedings for 
contempt is made out and that the 
respon4ents or the alleged contenmors 
should ie called. upon to show cause 
why they sh.ordd not be punished then 
the Court can be said to have initialed 
proceedings for contempt. It. is the 
result of a conscious application of 
the mind of the Court to the facts and 
the material, before it.. Such initiation 
o proceedings for contempt based on 
appicatiOfl of mind by the Court to 
the facts of the case and the ii.mterial. 
before it must take place within a 
period of one year from the date or 
which the contempt is aflege(I to have 
1)een committed failing which. the 
1unsdction to iutiate any proceedings 
for contempt is lost. The heading of 
Scciior.. 2() is 'limitatIon lot actions 
for coutempt. Strictly speaking, this 
section does not provide limitation, in 
the sense in which the term is; 

ndcrtood in the Limitation Act.. 



1:7 

1 I 	I 	r ation 	Act 	also 
does nOE'  th( 	etOfe, 	v 	Cfl'fl 20 

at thcjuislc6oll of the Court 
to 	mu 	tte 	my 	proceedings 	for 
)ttmpt. 

17. The jnrdiction to punish 
for 	ontcmpi 	is 	swnmarv 	but the 

re suiouS. That is why 
the I'urisdiction. to tififlate proccedmgs 
In ronanpf as also the lurisaiction to 
punish for contnir;i. tn splie of ,-, case 
of contempt 	havng been niade out. 
are both discretionary with the Court. 
Contempt 	generally, 	.wd 	criminal 
contempt 	c c' F ka i aly 	is 	a 	matter 
between the 	Co i it and the allc,ed 
colltcmrmor, 	No One can compel or 
demand 	as 	of 	ria, lit 	initiation 	of 
proeecdints 	for 	contempt. 	Certain 
principles 	hahp 	enlcrged. 	A 
jurisdiction 	in 	contempt 	shall 	be 
exercised only on a clear case having 
been 	made 	out. 	Mere 	technical 
coiiteinpt may not be tn.keii note of, it 
is not personal glorification of a Judgt 
in 	his 	office 	but 	an 	anxiety 	to 
maintain 	the 	cificaci 	of 	nstice 
adm iiiistrahon 	system 	effectively 
which dictates the conscience of 
jndn,e to move or not to move in 
contempt 	juris:die lion. 	Often 	an 
apology is accepted and the felony 
condoned if the Judge feels convinced 
of the gemiiiieness of the apology and 
the prestige of the Court having been 
restored. 	Source 	of 	initiation 	of 
contempt proceediigs may be 	suo 
JuotU, on a Reference being made by 
die Advocate (1 en cml or any other 
pci-son with the consent in writing of 
the Advocate General or on R eference 
made by a 	uh rdi!iae Court in case' 



i) 

Of cthnrml c nftnipt. A private part.\T 

or a htiganL. ma' also invite th 
aLt entton of the Cowt to such frcts as 

Th3Y peTUade thc ourt in inj.tietjng 
proceed ngs for contempt. However, 

SUCh pers() R hung an application or 

petition hehre he Court does not 
become a compinm;mi 

 
or pctih.oncr in 

the 	proceedings 	i te is just an 
nifornier or relator. His duty ends 

wit i the hicts being brought to the 
notice of the Court t is thereafter 

hr the Court to act on such 
infrr.rnat.ion or not to act though the 
nrtvate party or Lti tnt rnovig the 
Court may at the discretion of the 

Court ecutimie to mnder U 
during the course of proceedings 
That is why it has been- held that an 
infnnant does not iavc a right of 

an apeaI under Section! 9 oi 
- nnsi aa order :eling to 

iat e the coutcu 	pr;t 	nc,s or 

dif nuP, tIIC a 	.iCJn)rt ot pett ion 

tit'd forjntanig sch. n rcdngs. 

i-I C wunly he cah e 	en 

art y 

in  the hciit of the abOve -•i swers, we h ave to o icr 

that all these M . As shoU be repoted lir !rc.sh conideration 

afi.ci o:ne u30Bt.h. Ordered riccordingly. 
- 

i#We34E#ç MAW 


